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Tuisa, Oklahoma, U.8.A hag conduct-
4 investigations on Tax Law wviola-
tions by the Phillips Petroleum
Company of UBA. In therr indict.
ment filed in the US District Court,
the Grand Jury have indicated Phillips
Petroleum Company and some of 1ts
executive on seven counts Some of
these relate to the Company’s failure
to show in 1ts tax returns, money
received from Cochin Refineries Limit-
ed, in India as Techical Serviceg Fee
There is no mention in the indictment
of any possibilities of milliuon dollar
pay-offs to Indian nationals in connc-
tion with the negotiations and constru-
tion of Cochin Refinery in the sixtes

There is no mention in the 50th
Report of the Estimates Committee mn
this regard

Government are taking steps to
collect further information  after
obtaining which the question of taking
any further action will be decided

Philps Company

*23¢ SHRIMATI PARVATHI! XRI
SHNAN Will the Mimster of 1AW,
JUSTICE AND COMPANY AFFA'RS
be pleased to state

(a) whether Government have le
aded to give permission to Phlps
Company to expand 1n spite of an en
quiry goisg on agamnst that Company,
and

(b) if so, the salient features there-
of?

THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI
SHANTI BHUBHAN) (a) and (b)

The Monopolies and Restrictive Trade
Practices Commissien instituted s.x
enquiries either suo moto or on the
veports of Registrar, Restrictive Trade
Agresments in regard  to $he alleged
resirictive trade practices under e
Mouopolies and Restrictive Trade
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Practices Act 1n which Philips India
Limited was one of the parties. I'wo
of thesa enquiries have been finally
disposed of and the remaiming four
are stil pending Since stitution
of fhese enguiries the following two
expansion proposals of Phlips India
Ltd, have been approved by the Gov-
ernment under the MRTP Act —

(i) Expansion in the manufacture
of Diamond Drawing Dies
from 800 pieces per annum to
5,000 pieces per annum to
meet growing domestic demand
and to reduce imports, and

(1) Establishment of a new under-
taking for manufacture of
15 lakh Nos per annum or
Voltage level Indxcators, en-
tirely for exports

“Reorganigation of the Oil and
Natura] Gas Commission .

*235 SHRI HAMANAND TIWARY.
Will the Mmmster of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleasad to siate

(a) whether Government proposes
to reorganise the present set utu ¢. the
O1l and Natural Gas Commission and

(b) if so the main features thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) and
(b) After a careful consideration of
all aspects of the matter including the
recommendations of the Malaviya Com
mittee regarding the re organisation
and strengtheming of the Oil and Na-
tural Gas Commission, Governmant
have inter alic taken the following
decisions —

(i) In order to identify the fumc-
tional responsibilities of the
Members af the Commission,
the post of Member (Offshore)
be converted into that of Mem-
ber (Exploration) with over-
all responsibility for explora-





